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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.278 of 2001
Date of decision: This the 5th day of June 2002

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

Shri Praful Chandra Borah,
" Technical Officer (A),
Regional Research Laboratory,
Jorhat, Assam. ......Applicant

By Advocates Mr H. Rahman and Mr N. Borua.
- versus -

1. The Union of India

2. The Director General,
' Council of Scientific & Industrial Research,
New Delhi.
3. The Director,
Regional Research Laboratory,
Jorhat. _
4. The Controller of Administration,
Regional Research Laboratory,
Jorhat, Assam. _
5. Shri Ajit Baruah, Technical Officer(B),
: Regional Research Laboratory,
Jorhat, Assam.
6. Gobin Borah, Technical Offier(B),
- Regional Research Laboratory,
Jorhat, Assam.
7. K.C. Deori, Technical Officer(B),
Regional Research Laboratory,
Jorhat, Assam.
8. Nilim Neog, Technical Officer(B),.
~ Regional Research Laboratory,
‘ Jorhat, Assam.
9. Jogamaya Hazarika, Technical Officer(B),
Regional Research Laboratory,
- Jorhat, Assam. '
10. T.K. Bhattacharjee, Technical Officer(B),
' Regional Research Laboratory,
Jorhat, Assam. .+ +.e..Respondents
By Advocate Mr A. Deb Roy, Sr. C.G.S.C. and
Mr S. Sarma for respondents 5 to 10.



O R D ER (ORAL)

CHOWDHURY.J. (V.C.)

The legitimacy of the order dated 27.11.2000

. promoting the respondent Nos.5 to 10 from Grade III(3) to

~ Grade III(4) in the scale of Rs.2200-4000, superseding the

claim of the applicant, with effect from 1.2.1994 is the
subject matter of adjudication in this application.
2. In the application the applicant pleaded that he

was first appointed as Senior Laboratory Assistant in the

. scale of pay of Rs.380-640 on 3.9.1980. He was promoted on

up-gradation as Junior Technical Assistant in the scale of
pay of Rs.425-700 as per the Velluri Committee Report and

he was upgraded with effect from 1.2.1981l. The respondent

‘Nos.5 to 10 were initially appointed as Junior Laboratory

Assistant in the scale of pay of Rs.260-430. These
respondents were also given the benefit as per the
Velluri/Varadrajan Committee.to the nextlhigher grade vide
order dated 2.7.1982. The respondent Nos.5 to 10 were
promoteq as Senior Laboratory Assistant in the scale of
pay of Rs.380-640 with effect from 1.2.1981 and the order
was 1issued on 2.7.1982, whereas the applicant was
appointed as Senior Laboratory Assistant on 3.9.1980 in«
the scale of pay of Rs.380-640 and he was upgraded to the
scale of pay of Rs.425-700 with effect from 1.2.1981 as
Junior Technical Assistant. The applicant was promoted as

Junior Technical Assistant in the scale of pay of Rs.425-

‘700 with effect from 1.2.1981 and the respondent Nos.5 to

i _
\\///f-’r1{b were promoted on 1.2.1981 in the scale of pay of
i

¥
|

i

Rs.380-640. Thé applicant pleaded that ignoring his
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seniority, the respondents by the impugned order dated
27.11.2000 promoted eleven persons including | the
respondent Nos.5 to 10 overlooking his claim. The

applicant pleaded that he possessed the same and similar
qualification like that of the aforementioned respondents
‘and that he nes promoted prior to the respondent Nos.5 to
10. In the circumstances the respondents fell into obvious

error in overlooking his case.

3. The respondents contested the case. In the written
statement the official respondents stated that the
respondent No.5 was promoted to the scale of Rs.1640-2900
in the vyear 1994, but his promotion was given
retrospectively from 1986-87 as per Circular dated
26.2.1983. The benefit of the promotion was extended to
those respondents as a result of the late implementation
of the Circular dated 26.2.1983.‘Denying the charge of
discrmination, the official respondents in their written
statement contended that they acted as per law and the
case of the applicant would be considered on following the

procedure prescribed.

4. The respondent Nos.5 to 10 also separately filed
their written statement. In the written statement these
respondents stated that as per the norms, promotion from
Junior Laboratory Assistant to Senior Laboratory Assistant
wes made on the basis of five yearly assessment promotion
by holding DPC for suitability. The required oualification
for the poet of Junior Laboratory Assistant is HSSLC.
Persons recruited to Junior Laboratory Assistant having
B.Sc. were to get ten advance increments during their

x\//,~a”\/appointment. In the instant case, the respondent Nos.5 to

10 who were holders of B.Sc. degree were given the benefit

Of ceeencane
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of ten advance increments during their initial
appointment. 'They .got the benefit of faster track
promotion and accordingly,the respondent Nos.5 to 10 were
promoted on ‘recommendation of a ,Special. Assessment
Committee. .The respondents contended that tﬁe special
assessment was .to be made as per the Circular dated
7.12.1990. As per the said circular when an employee of
Group III and V-(A) in the scale of pay of Rs.2000-3500
reaches the stage ofiRs.ZZOO,Vthey'would be eiigiblevfor
the spedial assessment for the next scale of Rs.2200—4000
in the same group. The said genefit of the aforementioned

circular continued upto 31.8.1994 when it was replaced by

the circular dated 24.5.1996. Accordingly the circular

| dated 7.12.1990 stood superseded with effect from

1.9.1994. The respondent Nos.5 to 10 also contested the
claim of the applicant that he was senior and contended
that as per the Valluri Committee's Report all the
incumbents became Junior Teéhnical'Assistant with effect
from 1.2.1981. The ‘aforementioned respondents also
contended that the respdﬁdent No.5 was not called for
selection in 1985-86, whereas the applicant was called for
the selection, but he was not selected. The‘applicant was
selected only in 1986-87. 1In a review selection of 1985-86
the respondent NQ.S was found fit for pfomotion and the
benefit of promotion given to him as of 1.2.1989.was made
effective with effect from 2.11.1985. Thereafter by
another order dated 5.11.1997 the promotion made effectiVe
from 2.ll.l986‘Was further modified‘making the promotion
effective from 1.2.1986 instead of,2.11.1986.

5. We have heard the learned counsel for the parties

at length. On consideration of all the materials on record

‘it.........
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it is apparent that the applicant is admittedly senior to

the respondent Nos.5 to 10. He also fulfilled the

eligibility conditions. In.our opinion the case of the

‘applicant deserves further consideration. Mr S. Sarma,

N AY

‘learned counsel for respondent Nos.5 to 10, stated that

the applicant was promoted on 28.12.2000 in the same}grade
on selection. We are, therefore, of the opinion thét ends
of "justice would be mef if a direction is issued to the

applican£ to plaée all the ma;erial facts narrating his
grievénces before the éppropriate ‘authority, -namely
respondent No.2, within four weeks from the date of
receipt of the order and the authority shall considef the
same andv pass a reasoned order. The applicant .is
accordingly ‘directed to make appropriate ‘represeﬁtation
within the time specified and in case the appiicant
submits his representation, the authority shall lawfqlly
consider the same and pass a reésoned order_withiﬁ three

months from the date of receipt of the representation. -

6. With the above observation the application stands

disposed of. There shall, however, be no order as to

costs.

le 1§ L\Q\h’*’w-

( K. K. SHARMA ) A : ( D. N. CHOWDHURY )

i ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH AT GUWAHTI.

£

Appeicovs”

Aoy b

Prajusta ch. Movoh
v(/\/fbuu?‘i,aé// Ao,

An application under Section 19 of the

Central Administrative Tribunal Act,1985.

* Shri Prafulla Chandra Borah,

Son of Late Puspa Dutta, working as
Technical Officer(A) ,Regional Research
Laboratory, Jorhat, Assam.

TR .Applicant.

- Versus —

1. Union of India

2. Director General, Council of Scientific

&Industrial Research, Raj Marg, New

Delhi =110 001.

- 3. The Director, Regional Research

Laboratory, Jorhat.

4 The Controller of Administration,
- Regional Research Laboratory,

Jorhat, Assam.

Kl o padh
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7 ?( A/{ )}L‘ - Shri Ajit Baruah, Technical Officer(B),

i g«, LNLA‘QL Regional Research Laboratory, Jorhat,

%2?7/ — ¢ 4 (\ Assam.

6. Gobin Borah, Technical Officer( ), 3
\ L

‘\
| Q B
5 f 1 e -7 Regional Research Labg);tory, Jorhat
' -7
[ L /}gj Assam.

7. KC. Deori,

‘1‘3. ~ Jorhat, Assam.
‘ N\ BT ) //’\'

| : )
t9g7’ F—ﬁr 8. Nilim Neog,

(B),Regional Research  Laboratory,,

‘ \7,»;-.)

Technical Officer _
T?‘V\7 JERPAR AN

Technical  Officer L
>ed 2.

! ,,;g 0~ 57 00 (B), Regional Research  Laboratory,
N a4 UD) Jorhat, Assam.

(3 g’@@

! Y

Jorhat, Assam.

10. T.K. Bhattacharjee, Technical Officer

‘ L (B), Regional Research Laboratory/ '
L et 1.2.8 .
.......0Opposite parties

/

Jorhat, Assam.

i\ - /.\_/’% Veloa
| \ /\ .C

. Particulars of the order against Wthh

made.

9. Jogamaya Hazarika, Technical Officer

A PR 2

(B), Regional Research Laboratory, —

’

(Respondents)

this application is
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This application is made against the order dated 21:11.2000
passed by the Administrative Officer,Regional Research
Laboratory,v Jorhat, rejecting the representation filed by the
éppﬁcant ( Annexure - 6).

I Jurisdiction:
The applicant declares that the cause of action vof the
applicantion is within the jurisdiction of the Tribunal.

fil.  Limitation :
The app|ica'nt further declares that this application is filed within
the prescribed period of limitation.

V. Facts of the case :

-

1. That your humble applicant is a citizen of India and is a permanent

resident of Jorhat and presently working as Technical Officer(A) in the

Regional Research Laboratory, Jorhat, Assam.

Ge Lk Asst

sy o0 FCTeck kest

2. That your humble applicant passed B.8¢ Examination and was initially

appointed as Senior Laboratory Assistant in the scale of pay Rs.380 - 640/-

p.m. on 3.9.80. That your humble applicant was promoted on up gradation

as Jr. _Tebhnical <ssista t in the scale of pay of Rs. 425 — 700/- p.m. as per

Velluri Committee Report and he was upgraded on 1.2.1981.

[ra—

Ll

3 That your humble applicant beg to state that respondent No.5 to 10
were initially appointed as Jr.Laboratory Assistant in scale of pay of Rs.260-
430/-. The respondent No. 5 to 10 were giving the benefit as per

Valluri/Varadrajan Committee and they were promoted to the nekt highdr

(ﬂ\ﬁ



il

grade by the office Memorandum No. RLJ-1(24)-Estt/62 dated 2.7.82. As per

-the said promotion order the respdndents were promoted as Sr. Laboratory

Assistant in scale of pay of Rs.380-640/- and they were given the benefit of

i promotion from 11.2.81.

- 4. That your humble applicant begs to state that the respondent No.5 to 10
| were promoted as Sr.Laboratory Assistant in scale of pay of Rs.380-640/-
i with effect from 1.2.81 and the order was |ssued on 2. 7 82.. When the

applicant was appornted as Sr. Laboratory Assistant on 3.9, 80 in scale of pay

of Rs.380-640/- - and he was upgraded to the scale of pay of Rs.425- 700/-

= from 1.2. 81 as Jr. Technrcal Assistant which is a hrgher grade post then the

| respondent No 510 10. Your humble applicant was promoted as Jr. Technrcal

f Assistant in scale of pay Qf Rs.425-7OQ/7' with effect from 1.2.81 and the
{ respondent no.5 to 10 were promoted on :1.‘2.81 in scale of pay of Rs.380-
640/-. '

A copy of the office memorandum dated 2.7.82 is

o | enclosed herewith and marked as Annexure -1.

5.’ That ydur ‘ humb-le applicant begs to state that as per Valluri
?Commrttee Scheme after every 5 years of servrce in. one grade an
iassessment is to be held for promotion to the next hrgher grade and
j‘accordrngly in 1985 86 assessment was held for next higher grade and S0

5‘your humble applicant was aliowed to appear along wrth Shri R.K.Bora and

Shri Bimal Saikia for promotion to the next’ hrgher grade.
t6 -That your hu'mble applicant begs to state that in the said selection your
f

humble applicant could not come out successful and in the next assessment

jntervrew which was held in 1986-87, your humble applicant was declared

E
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passed and he was considered fqr prdm.otion for the post of Sr..»Techn_ical
- | Assistant in scale of pay of Rs.1640-2900/- p.m. |

7. = That youf humble applicant begs 'to state that Shri Ajit Baruah the
respondent No.5 apbeared in the assessment interview in1986-87, 1987-88
and lastly in 1988-89. In 1988-89 selection Shri Ajit Baruah was de_daréd aé
passed in the assessment interview and he Was considered for the post'of Sr.

Technical Assistant in scale of pay of Rs.1640-2900/- p.m.

1

It may be mentioned herein that your humble applicant was

| promoted as Sr. Technical Assistant in 1986-87 and he was considered for

| promotion in the post of Sr.Technical Assitant in 1986-87 and he was given

| declared to have qualified for the same in the year 1988-89. As such Shri Ajit
. 7 Baruah is junior then your'hu'mble applicant in scale pay of Rs.1640-2900/-

| as Sr.Technical Asssitant.

were promoted in Grade -lll (1) in scale of pay of Rs.425-700/-(PR) earlier
| but by office memorandum No.RLJ-9(2)Estt/91 dated 14.6.91 issued by the
| Administrative Officer giving promotional benefit from the date shown in

" | column as follows :-.

Respondent No.5  Shri Ajit Baruah o 1.2.82
Respondent No.6  Shri Gobin Bora 'l 1.2.85
Respondent No.7 - ShriKC. Deori ' | 1.2.85
i?espohdeht No.8 Shri Nilim Neog 1285

Respondent No.9  Mrs. Jogamaya Hazarika 1.12.87

| the scale of pay of Rs. 1640-2900/- in 1986. But the respondent No.5 was

| promoted in scale of pay of Rs.1640-2900/- in the year 1994 although he was

| 8. That your humble app]icant begs to state that Respondent No.5 to 10 who

Boullo, chandn Bomh



| " Respondent No.10  Shri T.K. Bhattacharjee * . 1.2.82

i A copy of the office memorandum dated 14.6.91

L] ‘ - " is enclosed nerewith and marked;as Annexure- 2.

- P That your humble applicant begs to state that by an office

érinemorandum No.RLJ-10(2) Estt./94 dated 2.11.94 Shri Ajit Baruah

— I

espondent No.5 was again promoted on and from 2.11.86 in scale of pay of

i [Ij:;{s.1640-2900/- in the name of recommendation of the assessment

| @)ommittee. But in fact, as stated earlier Shri Ajit Baruah was declared fail in

fhe assessment which was held in 1986-87 and Iastiy he was declared
passed in 1988-89 selectlon in scale of pay of Rs. 1640-2900/—
‘q" “ A copy of the office memorandum No. dated 2.11.94 is

, enclosed herewith and marked as Annexure- 3.

1“110. -That your humble applicant begs to state that in the same way and in
trge name of assessment under MANAS Scheme Mrs. Jogamaya Hazaika, the
respondent No.9 was shown to be promoted from grade Rs. 1640-2900/- to

| Rs./\ZOOO — 3200/- as Technical Officer(A).

\/\« ,\/\*-"‘-{ it may be mentioned herein that the said Mrs. Jogamaya Hazarika was

' besent from services during the said period as she has gone abroad with her

| nusband and she cameto India and she was allowed to join in the service

a;f_ter a break in service and she was shown to have join as Jr. Technical

, Aﬁssistant with effect from 5.4.1991. But ultimately this date was changed and
i _ -
| it was shown as 1.12.1987, the reason of which is best known to the authority.

9

Tenpedim hoondin Gorak
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11. That your humble applicant begs to state that when the services of any

\officers was declared discontinued and the services of respondent No.9 was

discontinued the said services cannot be shown as continuity of services and

given her undue benefit of promotion in the name of néw MANAS Scheme..

A copy of the office memorandum dated 17.5.1995 is

B enclosed herewith and marked as Annexure —4.

12 That your hdmble applicant begs to state that normally an assessment
in the higher grade may take place after every 5 years as per the
fecommendation of Valiluri Committee which is replaced by MANAS. In both
the schemes, ~assessment in the next higher grade may take place after
eyery S years. As such when by this memorandum dated 14.6.1991 issued
by giving effect the date of promotion in 1982-85 the next memorandum was
iséued on 2.11.1994 again giving effect of the next promotional benefit under
another scheme within one or two year. But the offjce memorandum dated
2.11.94 normally shows that the benefit of promotion to.the respondent No.5
once giving |n 1982 and thereafter in- 1986 but the respondent No.5 was
declared unsucceséful in the assessment in interview in the year 1986 and

1987 and lastly he appééred in 1988 and came out successful.

..,/\/

13. | That your humble applicant begs to state that after 5 years thé ’

assessment for next higher grade was held in the year 1985-86 but the case
of your humble épplicant was not considered for promoticn in the next grade
but ultimately -on f%gﬂyour humble applicant was promoted after duly
as-sc%:-ssed fbr promotion in scale of pay of RS.550-900/(FKFS per new

assessment scheme. |

7T e i e R <
3 taodis [, i
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14.That your humble applicant begs to state that thereafter

; Rs. 2000-3500/- on and from 1.2.92

lr 15.  That your humble applicant begs to state that as per the Valluri

Committee, whrch was substituted by MANAS  all the assessment for next

higher grade promotions-are to be fixed after 5 years in a particular grade

and accordlngly your humble applicant was first promoted in 1981 next he

was promoted in 1987 and the last promotion was in 1992 and thereafter

though the assessment was due. in case of your humble applicant but the

| same . was not done till to-day for the reason best known to the authorities.

| The last promotion of your humble applicant was due in 1997 but the

assessment was not held till to-day in case of your humble applicant but the

promotion were given to the respondent No. 5 to 10 without any duration as

'specified in the scheme of every 5 years. The respondent No.5 to 10 were

ipromoted illegally and without authority and in the name of assessment the

.‘respondent No.5 to 10 were given undue benefit and they were promoted by
||?he authority thhout any norms and guidelines issued by the Valluari

|Comm|ttee and MANAS and now all the respondents are shown to be

promoted as Technrcat Ofﬂcer(B) in scale of pay of Rs 2200-4000/( PR) .

Oanch is a higher grade then your humble applrcant
||

t
16.
i

|IAO.RLJ-'I OG(REC)/QQ/SA dated 27.11.2000 was issued by which all the

That your humble applicant begs to state that the office memorandum

he again
j appeared for next assessment prornotion as Technical Officer (A) after 5
i

|| years and he was promoted as Technical Officer (A) in scale of pay of

:
]

<
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£
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respondents were shown to be promoted in the name of special assessment

but the case of your humble applicant was not consrdered for next higher

grade promotron whrch was due from 1997,

A copy of the  office memorandum dated

27.11.2000 is enclosed  herewith and marked as

Annexure- 5.

17.  That your humble applicant begs to state that your humble applrcant

submitted representation

t one after another agamst illegal action. of the
|

respondents for violation of guidelines issued under the scheme of prcmotlon

but the said representatlon was not considered.

118, That your humble appllcant begs to state that as per representation

! 'éﬂled by the humble applicant a Committee was constituted by the Director of

gRegronal Research Laboratory, Jorhat to examine these aspects and on the
b

Dy

asis of the representatlon filed by your humble applicant the entire matter

was studied and a note was put up by the Sectional Officer (Recruitment),

Shri B J. Deori in whrch all the anomalies  was dlscussed serially and on the

PR .=.,‘.:;

)asis of the sard report a Committee was constituted to examine the matter. .

A e g

N

ubmitted by Sectioh_al Officer (Recruitment‘) cell prepared a note stating all
| t’fite anomalies and it was placed before the committee to consider the case
: ot your humible applicant. The office note dated 12.1.99 'prepared by the

i ) —

S‘Eectional Officer of Recruitment cel| may be called for by the Hon'ble

ffibunal to examine the matter.

9. That your humble applicant begs to state that as per ihe report



-y

lo

[Rum———

. 20.  That your humble applicant begs to state that the recruitment cell by

its office note dated 12.1.1999 examine the entire matter and it was held that

irregularities has been ¢ommitted in case of promotion and a Committee

- was constituted with the following members viz :-

1. Shri P.C. Borthakur
2. ShriT .C. Sharma,

3. Shri P.C. Rajkhowa.

21, That your humble applicant begs to state that a Committee was

constituted and examine evérything and the committee opined that

there were anomaly and irregularity in case of promotion and they

-

suggested to take appropriate action and to fix up responsibility

against the officers concerned for such irregularities.

22.  That your humble applicant begs to state that as per the

representation submitted by your‘humble' applicant that Ath'oqgh-a Committee
,wasﬁconstitqted Iand it waé assured by the authdrity that the case of your
“_humble applicant wés considered but Qltimétely by an office memorandum
NO.RLJ—95(REC)/97 dated 21.11.2000 it was informed to your humble

applicant that the case of your humble applicant cannot be considered.

23.  That yoUr humble applicant begs to state that though the
representation was considered by the duly constituted Committee and the
Committee has submitted report under the signature of Shri B.J.Deori,

Sectional Officer (Rectt) on 12.1.1999 nothing was done on‘the pasis of the

W IO A AT

o
v
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~; recommendation  and ultimately the prayer of your humble applicant \rvas
:rejected and aIIoWed the illegal activities to continue by which the respondent
No.5 to10 who are junior to your humble applicant at the time of initial

appointment are now enjoying the benefit of promotion gaining illegally and

are now shown to be senior than your humble applicant.

A copy of the office memorandum dated 21.11.2000 is

enclosed herewith and rnarked as Annexure —86.

24.  That your humble applicant begs to state that there is no other
al}ternati\'/e but to file this applicant before this Honble Tribunal as the

representation of the humble applicant was rejected by the authority.
L LEGAL GROUND FOR RELIEF

1. For that your humble applicant- is senior to the Respondent No.5 to 10 as
.'.your humble applicant was initially apoointe'd as Sr. . Laboratory Assistant
‘ ‘and.was ‘promoted as Jr.TechnicaI Assistant in the pay of Rs.425-700/-
on 1. 2.81 while the respondents No.5 to 10 were promoted as Sr
Laboratory Assistant in scale of pay of Rs.380-640/- on 2.7.82.

2. | For that your humble applicant was promoted in the scale of pay 'of
Rs.1640-2900/- in 1986§gnd Shri Ajit Baruah, the respondent No.5 was
promoted in the year 1 988%390 he cannot be make senior than your humble
applicant. ;

3. For that your humble applicant is always senior than the respondertt No.5
to. 10 as the promotion of your humble applicant was routed as per the

guide line for duration of 5 years but the respondent No.5 to 10 cannot be

N

b -

-
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made senior giving undue benefit by violating the guidelines issued by
Valluri Committee or MANAS  as the minimum duration of promotion from

one to another grade is 5 years in all the schemes.

. For that your humble applicant is senior in entry level than the

respondent No.5 to 10. As such the respondent No.5 to 10 cannot be
promoted . earlier than your humble applicant but they were shown
promoted as Technical Officer (B) by the office memorandum dated

27.11.2000 for the reason best known to the authorlty

. For that the promotion order which was issued on 27.11 2000 glvmg

effect the scale of Rs.2200- 4000/~ to all the respondents No.5to 10 in

the name of special assessment is illegal as your humble applicant was

A

all along 'senior but_.ignaring .. the. claim. _ of your_humble_ applicant

respondents No.5 to 10 cannot be promoted again and égain to make

them:-senior than your humble applicant.

. Forthat your humble applicant was promoted as Technical Officer(A) in

the scale of pay of Rs.2000-3500/- on 1.2.92 and the respondents no.5 to

10 were not promoted in 1992 in the scale of pay of Rs. 2000-3500/-.

7. For that your humble applicant was promoted as Technical Officer(A) in

1992 his next promotion was due in 1997 but the assessment was not

held for the reason best known to the authority. On the other hand the

respondeni No.5 to 10 who were not promoted as Technical Officer (A) in

#1992 are now promoted as Technical Officer(B).by the order dated

‘27.1 1.2000. which is illegal and without any authority of law.

. For that your humble applicant was senior in initial appointment and also

senior in the grade of Rs.2000- 3500/-who was promoted in 1992. He

cannot be deprived of from getting next higher promotion after 5 years

fm@» Ma ehondhn ém%lv
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i.e. 1997 on the other hand the respondents No.5 to 10 were promoted in
the next higher scale of pay of Rs.2200-4000/- by the office memorandum

dated 27.,11 2000 which is highly irregular and illegal.

9. For that the actions of the respondents giving undue benefit to the

respondents No.5 to 10 is not tenable in law and as per Valluri or under

MANAS scheme.

10. For that while giving undue benefit to the respondents No.5 to 10, the

respondents authority acted illegally and misinterpreted the Valluri .

| Comrhittee report and the scheme of promotion under the “scheme of
MMANAS. |

11.For that in any view of the matter the action of the responderits depriving

humble applicant and déclare him the Junior from the respondents No.5

to 10 is illegal and without any jurisdiction.
1. DETAILED OF THE REMEDY EXHAUSTED

‘There is no_other remedy except filing this application .before this

Hon’ble Tribunal.
{18 MATTERS NOT PENDING IN ANY OTHER COURT/TRIBUNAL

The applicant declared that he has not filed any other application

before any court/Tribunal.

it | ¥
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A RELIEF PRAYED FOR

A

Thathe respondent may be directed to cancel the office memorandum

/
No.RLdJ- 106(REC)99-SA dated 27 11 2000 and also to cancel the promotlon
/ e

/ der of respondent No.5 to 10 above your humble applicant as your humble
—

’ appllcant Is senior than the respondents No.5 to 10 in initial appointment as

well as in scale of pay of Rs.2000-3500/— as the humble applicant was

promoted in 1992 in the said scale. A’m‘:? r 2%
| OR
Direct the respondents to issue the promotional benefit order to your

humble applicant from the date of his juniors were promoted.

V. INTERM RELIEF PRAYED FOR
Not to effect the promotional order dated 27.11.2000 issuéd under the
office memorandum No.RLJ-106(REC)/99-SA dated 27.11 .20-00.
Vi | PARTICULARS OF POSTAL ORDER -
Postal order No. 7 /.23 9.
Date ofissue ~ .Ja- 7~ 260 /. |
Issuedfrom 2.2 0, O vl ot
Payable at Lo ahad )
VIIM._ DETAILS OF INDEX
An index showing the particulars of documents is enclosed.
VL. LI'Sf OF ENCLOSURES:

As per Index..

fintols shwishn Bt



VERIFICATION

| Shri Prafulla Chandra Borah , son of Late Puspa Dutta, aged
: 'about years, resident of A. T. Road, Jorhat, Assam, District Jorhat, do

hereby solemnly affirm and verify the statements made in this application as

follows:-

1. That | amthe applicant in the above application and as such |
-am acquainted with the facts and circumstances of the case.
2. That | am fully competent to verify  this application and | do
verify this application as true to my knowledge and belief_ and | ‘have not
supprgssed any maierial facts. |

| And | sign this verification - on this the ’gl/ Day of July,
2001, at Guwahati. |

fw\ﬂp\ Chonddra ok

Place : {umodos . | | DECLARANT.
Date: 24 F-2so1.

t
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REGIONAL RESEARCH LABORATORY::JORHAT::ASSAM.

(Couneil of Scientific and

Ho.RLI~1(24)-Estt/62

industrial

EEHORANLUM

. OFLICE I

Regearch )

Dated 24782,

Wb

i

Subs=Promotion to tqe next higher "rade under new
assessment ValLULl/V&I%QruTaH Committee -

- Fixation of

Day

Consequent on asses

sment and

promoticn of tne following

incumbents to the next his gher grace based on new Assessment &

wromotion Rules,
approve

——__——m-—-a-.—-—-—-.-q——*mm-—um—n“m.——m——.—_—.-—--—----_

S1l. Neme nltn Desicnation: G%ode Io.:Effective :Pay

No. . to which d+t.of s
promoted promotion géx"
* ment.

(1) (2) (3) (4) (5) (6)

1s Dr.P.C.Baruah,SS4. IV(I) 142481 [5,740/= 1,2.82
‘2. Sri B,P.Misra " IV(I) 1.2.81 R.740/- 1.2,82

3. Sri Binod Kr.Gogoi,SS8A  IV(I) 1.2.81 15,740/~ 152.82

4, " N.C,Barueh, SSA IV(L) 1.2.81 1,740/- 1.2,82
5. " Airun Borihakur,SOA IV(I) 1.2.81 £s.740/- 1.2.82

6. " Renju Duarah,sSSi IV(I) 11.2.81 8,740/~ 1,2.82

TJMrs.Neelima Saikia,SI4  III(I) 1.2.81 R.455/= 1.2,82
. 8¢8ri D.E,Dutta,STA IIT(I) 1.2.81 1.465/- 1,2,82
9.Mrs.i.P.Saikia, " III(I) 142481 R54470/= 142482
10.Miss A.Talukdar;SLA IIT(L) 142481 150425/= 1.2.82
11.8ri Dipak Kr.Bordeloi III(I) 22.10.81 Re425/=1.10.82
12.8ri 7,P,Saikia, ST4 III(I) 1.2.81 m.455/~ 1.2.82
13.0re. Niva Baruah,N/Sister IT(4)  1.2.81 W.485/= 1.2.82
14,871 Iilim Kr.Neog,Jli II(3)  1.2.81 1.330/= 1.2.82
15.Mrs.J(Saikia)Hazarika, JTA I1(3) 1.2.81 1&,380/= 1,2,82
164571 Ajit Ch.Baruah,JLa 1.,2.81 1.392/= 1.2,82

yo

II(3)

COl’ltdo oo .’..2.

whe Dlrcctor, "RuRe E.,Jorhat has been pleased to
the LlXuLlOH of their pay as shovn below s~

sNext :Pay after
dt.of incre-
incre went. -

54780/~
Rs 780/~
R0 470/~
e 470/=
Rse 485/~
Bed40/=
Rse440/="
Rse 470/ =
Iss 500/~
ks 392/ -
Rie392/=

N
%



ANMEXURE T

—~[5 -

AENSEUREV— 1qf“

) -2~
??1 ““““““““““““““““““““““““““““““““““
VL Wame with De81gnatlon:G'aue No..Effectlve FPay :Next :Pay after
No. to which date of  fized dt. incre=-
romoted promotion of nent,
incre-
ment.
17,811 K.C.Deori,JLi 11(3) 10281 15¢350/= 1.2.82 154393/
18.5ri Om Prakash Jehu,dTa IT(3) 1.2.81  k.380/= 1,2.82 B5,392/=
19.5ri T.K,Bhattacharjee " II(3) 142481 Ra392/- 1,2.82 15,404/-
20.3ri R.K.Buragohain,dLa  II(3) 1.2.81 1%.380/- 1.2,82 15,392/~
21.5ri N.N.Dutta, JL4 II(3) 1.2.81 1,380/~ 1,2.82 15,392/~ .
22.5ri Gobin Ch.Borah,JdLi . II(3) 1.2.81  #£.380/- 1.,2.82 k.392/=
25,5ri Surendra Wath Borah, IT(1)  1.2.81 54284/ 1.2.82 k.290/-
24..5ri Norendra Nath Borah, II(1) 1.2.81 1.,266/- 1.2.82 5,272/=
_ F/asstt. . |

¢5.8ri Hiren Ch.Boma,F/isstt.IX(1) ~1.2.81 1,266/~ 1.2.82 %,272/~

84/~ N.C.Sarmah.

Section Qificer.
Copy to :=  All person concern.
Copy to := 1) Accounts Péstion.

2) Biil Section.
3) 411 :ersonzl file.
8d/-

Section Officer.
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e | . CO0PY 30
r o REGIONAL RESEARCH L4BORATORY::JORHAT-T85 006
No.RLJ=-9(2)=-Estt/91 . ' June, 14 -1991,

OFFICE WEMORANIUM

In partial modification of office Memorandum quoted
against each individusl and in accordance with CSIR circular
No. 17(65)/83-CTE(PPS)/IV dated February 26,1983 the Director,

RRL, Jorhat has been pleased to aprove that the following ihcum-
bents who were earlier promoted to Grade III (1) . 425~700(P?)
from the dates mmn+1oned against their names be placed in X
Grade III (1) with effect from November 2, 1981

Name of 1ncumpents Office Memorandmm % Date of promotion
Zjv 1. Sari Gobin Borah No.RLI-10(2)-kstt/85 at 15.7.85 1,2.85:
,////2 " D.P.Sahu -do~ | 1.2.85
+ " K.C. Deuri ~do- | | 17385
R~ ’//ﬁ4 " R.X.Ruragohain -do- 1.2.85
YZ§,2° " Nilim Neog ’ ~do- ' 1.2.85
6. " . N,N.,Butta NO.MLJ-10(2)-L§tt/86 dt / 8 36 1.2.85
| Te " Mukul Borkotoky ~-do- 1.9.85
Q* s 8 4 ij.Bhattachargee No.R%?-?O{2f:§§§ §6d§ ?Q:§.§4 ?:§f g}
////3 .Mrs Jbgomﬁva'%;zhrlka No:%E -10 24)5t P/%Oé?RAS) 1.12,87
. 5a4.91,

211 other conditions of their appointment on promotion
to the Grade III (1) x.425-700 (PR) as notified earlier will
remain unaltered.

Administrative Officer

To
All concerned.

Copy to 3= 1., Accounts Section
2. Bills Section.:
3., Personal Files.

. sd/- '
. Administrative Officer.

a}ﬂ_’@é‘re,&/ , 9 . g2 < Z; R/O [p.(..i L\/,e t£ /’\2’?1‘

9§bgk' X3 8@) ﬁi~ b R-?a r;,q

e

G122 =

e
—



- . =19 - ANNEXURE - 3
cory

e

REGIONAL RESEARCH LABORATORY :: JCRHAT 785 006

‘ , o G
No.RLJ -10(2)Estt/94 23

OFFICE MEMORANDUM

“Dated 02.11.94_\

On the recommendation of the Assessment Committee which
met on 25,10,94, the Director, RRL, Jorhat has been pleased to

accord apyproval to t

e oxomotlon on assessment of the following

incumbents under therﬁew *ecru1tment & Ascessment Ocheme.[

e

’_.--—-—-a.-—.u.--.——.——..-—-—_-.._—.———.—“u—_.—m——_—-—

SL Name of candidate :Present Grade :Grade to . Bffective dt
No : & Pay scale wiich gromo- of promotion
' ted & Pay
scale.
. . 01 8h 0.P. Sahu : Gr,III(i) Gr¢111(2) 93_11_?5*_‘
@j; 02 sh K.Copeort | T TOe 200 ?3.1_6@;/9951 02,11.86
03 Sh Mukul Barkatoky ~d0- - ~do- 02.11.86
04 Sh R.G.Bharali - ~do- ~d0- 20.01.87
Somiran Borthakur ~do- 1 -do-- 14.01.87
Ajit Baruah @37 ~do- -do- 02.11.86
Govind Ch Eorah -do=- ~d0- 02,11.86
N Cs Iaskar | eéo— . ~-Go- 10.02.87
,3}09 Sh Nilinm Neog o -do- ~do- 02.11.86
’151 /;10 Mrs Jogomaya Hazarika  -do= ' -do- 02.11.86
18

11.Sh X.C.Lekhok ~G0o- _ -30o-

15.01.87

1, . _ . o
( Cgivrefj (i) The above incumbents will continug¢ to perform the same
‘f} 2>i 5 by duties and such other and higher {uties as may be

< ¢N\D agsigned by the Director.

Their »ay will be fixed according| to normal rules and

st | -

yogg b 23— Mg ©

o -1 (i1)
QQVY , 2s indicated in the Valluri Commjttee recommendations.

L2288 | eea2d

"‘i.% b | 'Q‘”’"@’W
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(iii) They will be on probation for a period of two
years wW.e.f. the date of issue of t is order.
The period of pro-aticn mey be exfhended or
curtailed at the discretion of the competent
cuthority. On satisfactory completion of the
nrobationary wneriod, they will be elirible for
re ular agspointment in the gracde tilli further
orders. :

(iv They will continue to be ;;overned by other terms
& conditions of their appointment in CSIR.

8d/- P.P. Bhattacharjee.
Controller of iddministration
To
411 the promotées listed above.

Copy to := 1) idccounts Section
2) Bills Section.
3) Personal ¥ile - 11 copies
4) P3 to Director.

5) 411 Head of livision.

5/ |
Controller of Administration



GIONAL RESERCH LAB.RATORY
H0.RLI-10(24)Estt/95
OFFICE i{EMOR_NDUIL

ANNERUEIZ_ 4 )

. COPY
JORAAT 785 006

Dated 17.5.95

On %he recoumendation of the Assessment Commitiee which
wes met on 14,05,95, the Director, LRL, Jorhat hes been pleased

&£

Lo accord apnroval

on

.——.—-—-—-——-—-.—.-—--—.-«.-—m.—.-—m—mmm-a———q——..——a--‘..—v—

: Present Grade:Grade to whi
,J

to the
their assessment under WMAIAS.

ol Naome of candidate

nromotion

of the following incumbents

o

suiTective

i{o & pay scale mromoted & rPay  date of
scale, promotion.,
01 $h Rhuden Bsrush III (1) iTI(2) 12.,05,91
» e 1400 «2%00 fse 1640~ 2900
02 Brs P. Deka ~do- -dp- 02.12.91
03 £h Jayanta Bora - 0= -0 02.05.91
- 04 $h [HMukibur Rehmon - 10~ - 0= 27.11.91
05 5a Jnujjal Sermsh -C.0~= ~(0m 28411.91
06 Sh U § Bhattacharjee “—(0= -0~ 27.11.91
07 Sh X.C. Lekhok ITL (2) IIT (2) 15,01.92
e 1640~ 2900 P36 2000~ 3500
080..111 lv.u. L )..u.s.c,r '-do- ‘—‘J_O— 10.02.92
- 09 £h Somirson Borthekur  ~Co= ~d0=- 19.01,92
10 ﬂrC.Jov%maya Hazaorika o ~do- 02.11.91
11 Du 5.C.Dusta IV (2) IV (2) 02.04,91
' o Bse 3000 = 4500  %.3700 - 5000 _
12 or K.0. Sl‘ﬂ;,h : _éo_' ~do= ‘ 01.02.92
13 Lr P.C.Borthelur IV(3) IV(3) 01.01.92
o ' 55.3700 -~ 5000 Pse4500 - - 5700

14 Ir E.V.Rao -0 -do- 09.07.91
15 Dr & Garg 4.0~ -do=- 122,10,91

i.‘....2.
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~ (1) The above incumbents will continue to perform
the same duties and subh other and higher duties
as . may ve essigned by the Director.
(ii) Their paey will be fixed according to normal
rules and as per provisions of MANAS.

(iii) They will continue to be governed by other terms
and conditions of their appointment in CSIR.

'

Sd/—P.P.Bhattacharjee.
Controller of Adninistration.

"All promotees.

Copy to :=- 1, Accounts Section

Bills section

~Personal file

PS to Diractor : .
Head, Planning Divn.

Heads of Divisions concerned.

Lo ) T 2 e S N S
.

5d/-
Controller of administraiion.



_ 29 — ‘ |
A $

L COoPY ) L””“()"’Ogmexure s @
o ! Lv—~ - -~ : )
REGIONAL RESHARCH L&BORATORY::JQKf{;i 785006 (AS: AM )
© (Council of Scientific & Industrial esearch ) |
" No.RLJ=106 (REC)/99-S4 Dated 27,11,2000
L i w
OFFICE MEMORANDUN T~
Un the recommendation of the Speciali Assessment Committee
vhich met on 24 & 24th November, 2000 the Director, RRIL,Jorhat
has been pleased to accord - approval to the promotion of the follo-
wing incumbents belonging to Gr.IIT (3) for touching the stage at
Be2240/~ in the scale of pay f5.2000-3500/-(Pre~revised) %o their - .
next higher grade. The date of promotion will be effective from
the date 28 shown against resgective name 3-
. 81, Bame of candidate : Present Grade:Gréde to which: Effective
oo, - & Pay scale promotedr & date of
(Pre-revised) Pay sc:le. promotion.
0t ¥r 0.P.Sahu ITT (3) OTII (4) 01.02,93
o %2000 ~ 3500 £5,2200 -4000 = —
(Pre-revised ) (Pre-revised ) -
02 Mr M Borkotoky ~do- -do- 01.09.93
03 ¥s Iekhami Boras -do=- - ~do=- 01,02,94
REe04 ur 6.0, Boran ~do- -io- 01,02,94
| R4 ~05 Hr N.K.Neog = = ~do- = -G.o=- 01.02,94
vQ}l—+OG Mr Z.Ce Deuri ‘ ~d0- = O , 01,02,94
RS ~ 07 Mr A.Baruzh . - =do- -do= 01.,02.94
08 ixr P.Bsruah . ~-do~ - =do- , 01.02.94 .
R!% ~ 09 ur .x.Bnattacharjee  -do- ~=do-  01.02.94
ﬂqaf10§Ms Jogamuya Hazarikas  -do=- -do=- ‘01,02,94
11 Me.4 Sarman  —do- —do- 01.02,94
'i) The above incumbents will continue to'perform the same
- duties and such other higher  cGuties zs may e assigned by
~ the Director. : . ‘ .
'(ii)Their Pay will be fixed according to normal riles.
\ (i1i)They will continue to be governed by otuer terms and conditions

. of their appointment in CSIR,

54/~ H.K,Barbaruah,
CAdministrative Officer.

To :
411 the promotees. _ .
Copy to :=~ 1 Accounts Section 6.Hea@, PUE Cell N
’ 2,Hi1lls Section 7.Heaas,~cpnoe?ned Divn.
JePersonal file 8.Head, 2D Cell,
4.P5 to Director ~ 9.Head, P&BDG Divn.

b&ﬁzsﬁzuﬁ///

S |
Administrative Qfiicer.

e w—
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- REGLOIA IWSF§RuH LABORATORY X3 JORHAT: sASSLM
(Council of Scientific & Industrial Reaearch)

'.mo.RLJ~95(REc)/97 | Dated 21.11.,2000
PFICE MEMORANDUM

With reference to tlelr representasion Shri R.K.Bora,
Gr.ITI(3), Shri P.C.Bora, Gv. III()) Shri B.C,.Saikia,Cr.IV(2),
Me Dilera Begum,III (3), Ms A,P. balkld Gr.ITI(3) ¥s Anjana
&OSWdul, Gr. IlI()), Shri ¥.N.Dutta,Gr. 111\)),unrl R.K.Buragohain,
r,I1I1(%5), Shri K.Re.Baruah, Gr. III(B, and Shri M.M.Borah,Gr. lll(ﬁ)
are 1n*ormﬁd that their representations were carefully consi-
6ered in the 1li. ht of releve nt CUSIR circulars/letters but it is’
regretted that their request cannot be acceded to.

This issues with the recommendatin of the committee and
approval of the competent authority.

§d/- N.K. Barbaruah.
Administrative Qfficer

1. Shri R,X. Bora, Gr.III (3)

2, Shri P.C.Bora, Gr. III/°;

3. Shri B.C.Saikia, Gr Ifz?

4. Saxi Ms. Dilara Begum, III(J)
5. Ms.i.P.,Saikia, I"oIl.LKB)

6. M Anjena Goswami,Ur. II“B)
7. Shri W.N Dutta,qr._ll( )

8. Shri R K.Burasohain, Gr.111(3)
9. Shri K.8 .Barush, Gr. Ill( )
10, Shri M.M,Borah,Gr.II1I(3).

Copy to 1=
- 1. Section Offioer(ﬁ)
. finance & Accounts OIilCGr

. P.a to Directox
. Personsl flle of concerned Officials.

A\ ]

SO N -

Sk ' ‘ *
. Administrative Offlner.

-~
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Union of India & &x 9 others
~ And -}

In_the matter of

Uritten Statements submitted by

the respondents

The written statements of the above noted

regpondents are as follows ¢

Te That with regard to para 1 and 2, the respondents

beg to offer no comments.

2 That with regard to para 3, the respondents beg
to state that the contents of this para is admitted. The
benefit of promotion as Sr. Iaboratory Assistant was effective

from 01.02.1981 and not forxm from 11.02.1981 ag has been

contended by the applicant.

3e That with regard to para 4 to 6, the respondents

beg to offer no commentse



_ e
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4. Thet with regard to para 7, the respondents

beg to state that the contents of this para is partly
admitted. It is true thet the respondent No.5 was proroted
in scale of pay of Rs. 1640/~ = 2900/~ in the year 1994 .

————— st
————

But promotion was given retrospectively from 1986-87 as

per Curcykar Bi, 17(65 )/83-CIE(PPS )/IV dated 26.02.1983%.

5 That with regard to para 8 and 9, the respondenta

beg to offer no commentse. . A\
o

6o That with regard to (para 10, the respondents

beg state that the contents of this para is admitted. It

was done as per recommendation of the AssesSment Committee.

Te That with regard to para 11, the respondents

beg to state that the contents of this para is admitted.
She was given the benefit as per 0.M« No. RLI-10(24 )/Estt/95
dated 17.05.1.995 which was recommended by a duly constituted
Assessment Committee and the respondents have got nothing

to do in it.

8. That with regard to para 12, the respondents

beg to state that the contents of this para is admitted.
Although it apparently séems t0 have occurred as per version
of the applicant, nothing hes happened which is inconsistent
with the recommendation of the duly constituted Assessment
Committee. Moreover, the benefit of promotion extended to
these respondents were the results of the late implementation
of the Circular No.17 (65 )/83~CTEB(PRS )/IV dated 26.02.1983

<
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~ and the respondents have got nothing to do in it, nor they
may be arrayed for this which was doe as per the existing

rules and procedures.

9. That with regard to para 13 and 14, the respon-

dents beg to offer no conments.

10. That with regard to para 15, the respondents

beg to state that while admitting the stetements made by the
applicant in the first portion of the Para, the respondents
stoutly deny that the respondent Nos5 to 10 were promoted
illegally and without authority. The contention made by the
applicant that the respondents No. 5 to 10 were given undue
benefit and they were promoted by the suthor ity without any
norms and guidelines issued by the Valluri Commitise and

MANAS are also stoutly deniede The benefit which is due and
-adnigsible to the applicant will be made available to him as

per existing rules and procedures and in due course of time. _
Moreover, the benefit of promotion extended to these re/spondentsl

were the resulfs of the late implementation of the Circular ,'L—

No. 17(65)/83-CIE(PPS )/IV dated 26.02.1983 and the respondents

have got nothing to dé in it nor they may be arrayed for this

which was done as per the existing rules and procedures.

1. That with regard to para 16, the respondents

beg to gtate that the case of the applicant for considera};ion

for his promotion to the next highe

1997 will be made available to him after following the prescribei

e e




-t -
rules and proéedure. The benefit of Special Aésessment
given to incumbents when anyone touches Rs. 2240/~ in t
scale of Pay of Rs. 2000-3500 on or before 31.08.199% As
per CSIR Circular No. 17(65 }83-CTE(PPS IV dated 26.02.83.
Since the applicant, Shri P.C. Boarah could not touch |
Rs. 2240/~ in the Scale of Pay of Re. 2000~3500/- on or
before 31.08.1994, he was not given the benef;t of Special

Assegsment e
—

12. That with regard to para 17 to 22, the res-

pondents beg to offer no coumentse

13. h . That with regard to para 23, the respondents
beg 1o state that the contents of this para is partly
adnitted. Whatever benefits were given to the respondent
No.5 to 10 were made available to them after following the
prescrived rules and procedures and as per the recommendation

of the duly constituted Assessment Committee.

14. That with regard to para 24, the respondents

beg to offer no comments.

Ihexnenpondent sy xEhene fowes z xpray

It is, therefore, prayed that Your
Lordships would be pleased to hear
the parties, peruge the records and
after hearing the parties and perusing
the records, shall further be plecased
to dismiss the applicatiom with cost.

Verificationessse
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I, Dr. Jegir Singh Sandhu, Director, RRI, Jorhat :
T
being authorised do hereby verify and declare that the *

statenents made in this written statement are true to my ™
knoyledge, information and believe and I have not suppressed 1_
any material faot.

And I sign this verification on this th

day of » 2001, at Guwahati.

AN

IE GG
DIRECTOR
441 GIESTH qaR e
treional Besearch 1. rotory
Iz~ ¢
JORHAT—6
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0.A. NO.278 of 2001

v
- Shri Prafula Chandra Berueh
| ~Vge= .
i ) o LD
fp s b L2 The Union of India & others
C"/"Ad‘_/__ N .
' w Ao o .
¢ 'I" 723 T X j ‘;\l {{,MQ/Q/} i R A .._‘
. | : And

IN THE MATTER OFRmy

Rejoinder filed by the applicant Shri
Prafula Chandra Bgrwsh in reply to
the written statement submitted by

the respondent.

I, Shri Prafula Chandra Beremh, Son of lLate
Puspa Dutta, working as Technical Officer (A) Regional
Research Laboratory, Jorhat, Assam and I am the
applicant in the present case. A copy of the written
statement filed by the Director, Regional Research
Laboratory, Jorhat ,ohn behalf of all the respondents
was received by me and having gone tﬁrough the written
statement I have understobd the contents thereof and

I file this rejoinder as followsi-

COth. . 02/'—
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Te That, in reply to the statement made in
paragraph 4, it is not correct that the letter
dated 26.,2.83 authorises the respondents to promote
the respondent No.5 with refrOSpective effect. The
letter No. 17(65) 83=CTE (PPS)/IV which was taken
into consideration by the Director, Regional Research
Laboratory, Jorhat was received by the~Direétor,:‘

Regional Research Laboratory , Jorhat , long back.

. The letter was circulated on 26th Feb'1583 with

the subject ' New Personal Policy' by which a
guideline was $ssued by the Council of Scientific

and Industrial Research, New Delhi for giving

‘effect of the promotion Order as per the Valluri

Committee and Thyagrajan Sub-— committee.

A copy of the letter dated 26.2.83
is enclosed herewith and marked as

Annexure-1.,

2 - That, in reply to the statement made in
pafagraph 8, it is not correct fhét the ¢ircular
dated 26.2.83 Was given effect lately. The circular
was issued in 1983 and the circular was issued with
a direction to implemeht the said circular in case
of promotion. But the respondents have not acted

as per the said circular while giving the promotion

to the respondents. But bhis circular was given



"

effect only in case of the respondents promotion

thet too after a lomng gap of 17 years.

3 }That; in repiy to the statement made in
paragraph 10, it is not‘correct that the benefit

of promotion extended to the respondents were the
results of the late implementation of the circular
dated 26th Feb'83. The res@ondent Director of
Regional Research Laboratory, Jorhat is not authorised
by the said circular fo give undﬁe benefit of extending
the fetrOSQective promotion brder as stated in

paragraph = 10 of the written statement. The circular

" novwhere authorises anybody for giving effect to the

promotion order with retrsopective effect.

' That, in reply to the statement made in
pg;agraph 11, it is not correct that the benefit

o} Special Assesment was given as per the circular
dated 26.2.83 , because the circular never authorise
anybody for giving effect the promotion with |
retrospective effect. The'purpose of special assesment
was/made to give undue benefit to the respondents
though they are not entitle as per the circular
dated 26.2.83.'The duty of the assesment committee
is to consider the case of the candidates for

promotion and the assesment committee is not
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authorised to consider the case of promotion
and the date of effect of the promotion. The date
of effect is to be considered in case of promotion
by the respondentx, Director of Regional Research

-

Laborétory, and hence the Assesment Committee cannot

consider the date of effect to the promotion as

stated in the written statemennt.

5 That, in reply to the statement made in

paragraph,-33, the deponent begs'to state that the
benefits were given to the respondents No. 5 to 10
~were illegal as no procedure and rules prescribed by
any éuthority to give promotion to the unsuccessful
candidate in the assessment that too for two. times
like Sri Ajit Baruah who couid not successful in any
of the se1ection which was held -earlier once in
1986-87 and 1986-89. Both the selection he was declared
fail and so he cannot be given undue benefit of promotion
with tetropsective effect by superceeding your
humble applicant. Mrs..Jﬁgamaya Hazarika,the respondent
No.9 was also promoted iliegallt when she was not |
in the service and she was in abroad and shé has
returned and joined as Junior Technical Assistant
wee.f. 5.4.91 and she was shown senior than your
‘humble'applicant. In the written statement filed bv
the respondents the statement of the present applicant -

in paragraph 10 was admitted in paragraph 6 of the
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of the written statement. As such Mrs. Jugamaya
Hazarika cannot be shown to be senior than your
humble applicant. But promotion order of the
respondent No. 5 to 10 were not és per as the
existing rules and cicular and respondent is not
authorised by any authority to give the undue

benefit of promotion with retrospective. effect.



VERIFICATION

':,[-, Shri Prafulla Ch. Bgrwsh, Son of Late Puspa
Dutta, wérking-as Technical Officep (A), Regional
Research Laborgtory, Jorhat, Assam, and I am the
applieant in the present case , do hereby solemnly
declare that the particulars given above are true
and correct to the best of my knowledge,belief
and information & sign this verification on this

the 4R FN_ day of February, 2002 at Guwahati.

fulle 04 Bl

Deponent.
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13) The employees who acquire qualificatinns. prescribed for .
the next higher group after '2/11/1561 will not be eligible
for assessment under the faster track promotion rule,
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seannaas REespondentes.

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT Nﬁ.ﬁ TO 14,
i.f That the respondents have received the copy of the
06 and have gone through the same. Save and except the
ﬁﬁéteméntﬁ which are specifically zdmitted herein below,
Tﬁﬁﬁt% may be treated as total demial.
%.:» That instead mf;qwaiiﬁg with the parawise reply
itﬁﬁ respondents beg to apprise the factual hackground of the
]
%a%e which is as follows:-—
o | £
: I the instant case two grades of posts  are ]
jiﬁvmlved and same are grade 1. and Gr-I11.
(1Y Junior Laboratory Ssstt. {(JLA)
L Gr-11.
{2} benior Laboratory Asstt. (SLA).
i? ; (5 Jr Tech fsatt. (ITA} 1

(4) 8y Tech Asstt. (BT

=111

%

{3y Tech. foicevu £,

(&) Tech., Officer. R

{(7) Tech. Officer. .

N ‘ }ﬁ
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The normal mode of promotion from JLA to BLa is D

vearly assessment promotion by holding DPC for auitability.

) The required gualification for the post of JLA  is

MESLE. Persons  recruited in JLA having B.8c will get 14

advance increments during their appointment. In the instant

case all the privete respondents are holder of B.Sc degree

N ]

and  hence they got the benefit of 16  advance increment

Pduring their indtisl asppointment. v/v/

Faster track promotions are results o f

recommendation of Valluri Committee Report. fs per the said

report employees having RB.Sc  degree working  in iower

U

Cpategory posts (Grade-I1) can be promoted to Grade-11] posts

P

(ILA)Y subject to suitability. The aforesaid committee set up

to remove the anomaly regarding the ouwalification {(initial)

in aforesaid two posts JTLA and SLA.

Features of Valiuri Committee’'s Report

The Council of Seientific and Industrial Fesearch
(CHIMR)Y,  New Delhi has constituted the Valluri Committee/

Varadaraijan Committes and Normal Recoruitment fnd Aesessment

Seheme  (NRAS) for recruitment and assessment promobion of

CGIR emploveess. In these schemes the entire scientific staff

af CBIR are divided into 4 groups (Group-I, Group-Il, Group-

111 and Group-I1%) basing on gualification arnd  nature  of

Ceduty.  Each group contains number of grades/posts, the =said

Ceommittee also prescribed the minmimum gualification i each

Lgrade., The minimum gualification prescrited for entry into

the group=-11 posts in B.S8c/B.Lib or % years Diploms  in

Frngineering. Thereafter all nromotions are made as per 3

yvearly Assessment Promotion Committes.
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Under the grmuiﬁimn of Faster Track Promotion
epmplovees who have joined the USIR before 31.12.81 has got

the opportunity o move one step up subject to fulfillment
ot entry gualification in the higher grade. As per the s:id

eport if an employee reaches the stage of the basic pay of

"

" the rmext  higher grade/group, than he is  entitled to be

- assessed by the Asszessment Committee even before the
Ipr@&mrihed langth of service i.e. &% yvears in that group.

The recommendation o of Velluri/sVaradarajan
'Committee and  NRAS was effective from 1.2.81. To eliminate

the anomaly after existing staff due new recruitment made in

Group-III- (1) after 31.12.81 the C8IR issued =2 circulsre -

dated 26.2.83 {relevant portion at Para-? of the said
girculard.

& copy of the said cirocular dated
PhH.2.8% is annexed herewith and marked 28 Annexure-l.

CGpecial Assessment

fs per the circular dated 7.12.9¢ certain benefits ’
S e . <
5 auch  as  special  assessment has been given to  the CHIR
‘ Cemployees. When an employves of group-I1ID and V-(A) in soale
P '
! Cof pay of Re., R8s, dd- As. 3508408 resches the stage of B2,
i i e :
fthey will be eligible for the zaid special assessment for
1
i the next scale of Re.Z00¢.,8d-408080.08 in the same group. The
i .
saicd hemefit of the sbove circular continued up te 31.68.94
ariel by a circular dated 24.9.%96 same lost it's effect wei.f.
’ 1.9.94.

Copywen of  the said circulars dated

L PR T @QQ anfeved herewith and marked as

—




Date of dinitial enitry

fpplicant-
Feaspondent MNo.S-
Resmpondent M&uéw
ﬁéﬁpmﬁd@mt Mo, 7

Respondent

Nepo 83— 269,84

Respondent No.%-  #26.9.86

Respondent No.l#g-
As  per
ITH wee.f. 1.2.81

-

In the
sﬁmlicaﬂt L3

the factusl background &

applicant vis—a-vis the Re

APPLICANT
Called—Not

Eld-37 Gelected
t
cem o e a

o 28 ouow oot on

MNIB.: HRespondent

Moy, &

. 5 g
oLt PRI L

assessmentd

[

Pt I N < A

the Vaellurd

comparative statement in

" O

e e

ra s

JLA

instant case the basic grigvance
against the Respondent No.d.

spondaent Mo.S

Deleched

A reviegw Selection/assessment

Oommittee

given

I

# Report a1l became

including the spplicant.

af the

To highlighting
respent of
el ou-

i

Gilven

RESPONDENT HNOL5

due~ but Not called,
Mot Selected
Not Selected
Selected o

1 e it Seouh 4058 $4onb el Ao Qe erE sy SAH i B

the benefit of 8889

[ R3]

convened as of B5%-B6 in the year 1994 and vide order dated

5, 16.94. Fespondent No.S5 was called for the said

in the seaid

respondents found the respondent

W 8 .. S.11.85.

the promobion

mace effechive

review selection as

Thereafter by another order

t

P, 3

W.@.ta

selechion.

of  BE-f4H the official

fit for such pronobion

Cand the benefit given to him as of 1.7.5% was made effective

dated &G,

e
as e A

.86 was  further
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mepciified giving effect wee.f. 1.3 84 instead of 2.11.84. In

fact, the Respondent No.D had to appear twice for the same
Copies of  the memo dated B.10.94 and
! 5,11.97  are annexed herewith and marked as Annexure-3 & 4

respectively.

CPreliminary Obdections

/// N That the basic reliefs soucht for by the applicant
are as followuss-

ey

(i) Direction for setting sside the UM dated Z7.11.2688.,

{41) And to cancel the promotion order of Respondent No.d to
e

g,

\N/« fe regard the relief no. (i} it is contended by the

~ - Respondents that as per circular dated 7.18.99 conveying the

o

/(~.

following decision of the R effective from 25.9.%98, the
a\ ' applicant is not entitled to special sssessment as has been
N :
- ~granted te the private respondents. The operative part of
(;"I '\"/- N , PR P .
y the said circular dated 7.12.98 reads as followsi-

. & : : ~

N L un ' ~
KJ\\ (" A Wher the emplovees of group~IIT and .. in the
(¢ seale of pay of R, 2@989-30800/~ reach, the stage of Hs. 2008/
\\ they will e eligible for a special sssessment for the next

higher scale of Hs.22@@-480808/- in the same group minimum of

threshold will be 7V@4%."Y ﬁl
The hbemefit of the circular is continued up to

1 .8.%4  and ceased it's effect woe.f. 1.9.94 vide circular
’ —l

dated 24.%5.96,
Apart from that prosotion given  to Respondents

ment iz only  the mabtter

Me.B  Bp 19 by the special ass
under  challenge but the applicant has not  challenged the

recommerndation of the said special assessment committee. UOn



L — é'” A

AN

\

cthe  other hand  the circular dated 7.12.9¢ is not under
1|

‘1chﬁllenge zn well as the applicant hes not alsc challenged

i

1|

[ -

[ﬁﬁﬁ circular dated 24.5.96 and as such challenge made to
~the order dated 27,1120 is bageless. It is pertinent +to
rmention here that by recommendatior of & assessmnent

icmmmlttae which met during 2624 December, 848l the
| .

tapplicant has been promoted o next higher grade from grougp-
IIY () in pay scele of Re.o65g8- 185480/~ to grade 11T (4)  in

Cthe pay scale of Re.S8@@@-13

] @t~ wae . 19,1097 and in that
Jviéw ot the matter the reliefs sought for by the éppliaan%
b
?ﬁimme eern granted, this 0A has becams infructicus.

| The Gservice particulars of the

respondent No.d to 18 are arnexed

herewith and marked as Annexure-RJ §

collv.

In view of the above the gpplicant besars no merit

arigd liable to he dismiszssed.

b
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VERIFICATION.

I, Bhri Ajit Ch Borsh, asged about 8% vears, son of

ate C.8.RBorah, resident of RRL, Jorhat do hereby solemnly

¥firm  and verify that the statements made In DATE.. Tvewas

dre true to my knowledge and those made in pars Hg»nunnjauu_

re matters of record which I melieved to be true and rests

i

| i “ . : -y .

%P@ my humble submission before the Hon'ble Tribunal.
1 :

I am the respondents No 5 in the present case ard

| have hbeen authorised by the wother respondents 1€,

eepondents No & to 16 tey mwear this verification.

And 1 sign this verification on this the & th day

£ May B

V{/J{,/ ol W
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\ ' "'f“ "”)/ d f ﬂ)//.(g Fobr L.J':—\ry_l 1903

From: ¥

Tho Joihk Smdrmtary(ﬂdﬁﬁ;) S
COUNCTL OF SCIENTIFIC & TNDUSTRIAL f“.ES!ZN“\‘['IH

T’D ' ! 4

Tho Heads of all Nationpal beoxdtorxmv/lndtitu a5,

’
3

) qubjoct ~ Now anronn$l Pn11cy ~ Orders issued on the recommendations
o of tha Vallued Committon ol lhqunnﬁﬂ Sub~Comnittno,
Sir, "
. 1 am dilnctod to state that consequent £o the 1is suo of modifiad
‘orders in our lotter of oven nunber datod 24/11/19082,' on' tho aub ject
mentioned abovo, clarifications hava boon soughl on some of tha iasuos hy
the Laboratories/Institutos/Searr N,aocinLinrp and individual starf momboro,
While the poiints raised hoveboon clarifiod inrividually to the Laborntoriocs/
Institutes/Starf h«@oc¢utjunu, tho samo’ hnvo nom bnen consolidat od and arn
glven hn1nUnd71.~ o
1. The staff ongaged in the Civil Cnglneoring/Meintenance and Rrchitectural
' Soctions of the laborators na/[m»' ftutes will be psgossad in
C Group-V(A), ALl Junior Enginoors and fasiotant Enginoors in - the grade
"of R3.650-1200 as .on “/11/10£ who hold B,E. or equivalant degrow
'iaro eligible for-asbessment For pfomohion to tho.noxt. highoryrade o
Weo. . 1/2/1981 or [Hm tho.ranpnective datfng ar Hw}jr x])n;n npt H ol .,
LB e b Loe S0 S rag '(}H]\‘H Nl o \/(/\!). Mo ln'l( o 1’1\1' AR
opromabton Looaroup- \ll[l SERTL fmlsalblo fox plnmnl Lon upto Lho grade ol
V. Rs.700-13%000 only.  The some conditidns as aro- epplicable to tho v
onployoos in-Group-I11I For Fostor Track promotion will bo appliCﬂbLn
Lo tho stafr in Grou;»*l(m) for |3eroLix)1 undop thio rulo. ,
. o . {
“2v Tho employros who hava baon assossod as on 1/2/1981 hit could not P
A2 Lo promolbod w‘*bﬁl dun _to preconbagn lipit or_for: hoving nob boon :
¢ _foupd T4L For promotdon, will ngoin bo. rﬂ@lhjo for agoossmant o,
,jj/nglkgi_MWX uubqoqunnt date on which they complote the Lrwucribod
Loangth of- Gn”vluo in tho grade- for.2nd_chance of_n9s0ss mnni_alnnjwiih .
thoe otnff whoo might have bocamn. n]iqlbln For.as 00Q$m0nt during tho
asoossmnont year conding 31at March, 1902, I found Fit lor promotion,
“Lhey will bhe promotod wio.f, 1 /4/1981 or'any subsequent dato
3gl]ominq the date on which phqy bocamo sligible for 2nd chanco of
dhﬂﬂ,»mnnl whichaouor s lotor, gubject to percontage limils. R
oo c&h’ 2y ! : LT pE— 1
Db ﬁo N : ; ‘ N\
AR.2-200] . \,
frre N r' v . : :
1.’5/{ I*C{'ft“,'-’f”" ) ) . . e .}h Cco C (-'( v 2 N .
SN [ASS I . ) LA . ) . K -
e ested e
Vo N Ad%eau, - \
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Thoso who are abroad on fore
deputation abvond For training
Thoy will bu asnossoad on
“thuy will %o promotb

esement, subjec

ansonbind.
Fit rFor yrmmuLiun}
hecome o, igibloe for

For the purposa of percont
boror Lhom Lo bho valavant T

howover, gut tho benelit of pay of
date thev join the-Laboratory/Instit

assignments, leave etc.

\

Those who have retired/r
hacoma eliqible for Asse
duath, will ho ansunand for
uliglble For assvasmont.  Tho o

cases will be followed as &S
the ¢

e

e

Q55

RS

rogoabvol

4) gsigned

-
S6

promobd

amployons excoph that in
of intmrvi(m/poruonnul dis

with,

Spall oo oon 2/11/1%”1 who
move to Group-1V on

Tochnical

degron will
gpuctive of

Tho Setopbific and
Tor WL o oquivalont
the grado of fs,700=-13500 irro
holding sciontific or tochnical posts,
‘anbtry lovol post
will vomadn in
. : shall bo eligible for
S AGroup-11T
Four ov thruu'OQSUSSmOHt chanec e
N : ~ staff ‘in various grados of Grou
‘ ' © ahance bn all gradoes oxcopt in
n " anployoes conplobe thor
particular grade and the last cha
at the top.of the grades -
complaote tho minimum - Yongth of’
Lo bocomn oligiblo
thoy hava complotod ono yeir ot
the cass .of an enployeo who has

6)

A 1
sprvice

chaneo
gvon iF

Thus in
\ ey 0f bhn geadn narlliov
. ogrado, Lho Pirot chancu will

ribod Longth of sorvico

Lo whon

pr.esc
be offefod to him in_tho

o e
7).~ 8lRs and othoer

assassed oo prom
Choy will
Geode=11101).
sulls

0L$ﬁigf&kj? |
) E)f}( J5a~ec

o puomobdon,
and placod dn
28820/ 1 such fixation of-pay Te

fs, 550/~ on morg, they will

Yepse Feyg
1 Frre ¥
’-.{,{'r',."‘ ’. ha .
~4lora lor . ’ T

p .'.
Oﬂ({. y 4 {CS-[.,&/

{;' z r‘sj

ign assigmments ot leave or
nte., will not he~mﬂnnsmnd In

[HETRANA

ago limits, pos
soososment yoar,

From the services OT

ment before thoil TC
on From tho dista thoy bocnmo
same proceduro '
applicable;in‘rnap@ct of
acp of deceased personnel
scussions/brada tust ote, will b

Lo now introducod 0 Group-

Group-TTT aven 1F thny hold
assessment promotion grd

24 a;e aynilablo for
51, 11, 111, 1V
Crado-1V(2),.wil1 bo when the.
equisite Langth of ‘s
nce whoen they
-The employeas.wil;,
‘preseriboet

U Ansnssm ont

than Lho reserihad longth
ho complobos

and.tho-subsoqunnt throno chancos

succeoding. throe &

s todhnical stafl dn tho gr
. " qualifications 6 M. S./B.E. degrees as

otion to the grade. of Rs.
ba promatod o tho gre

Tholr pay will bo
in their“rpachinq the

5o doomed to have cXO

on

vabuen ahd L Found
From Lho doto thoy

t to porcantage limits.

t(s) will have to be
Thoy will,

‘ho promotod post from the
ute on return From Forelgn

2

have died but

tirament/resignatiOn/

lox asaanamont dn thelr:
s.erving

the}olomnnt
¢ donn away

hodd M. Sl
promotion Lo

tho Foct whobhing thoy avo

The ataff pppointda'tq various
111 on priurtnr'24/11/1902,
(M, Sc. /U, dehron and

du by grodo i

assossment of
& V(N), The first
fov

sarvice prescribod
yean

remoin for one
therefore, have to

ot for first assnssmont
Lo tho noxt highov grado

thn top of Lhe gqrade cavliot.
complatad ons yoar at the top
| nf sarvico in hio

Lha mindmun
will

sgassment years.

W

ade QFhm;3&0~640 holding

on '2/11/1901, will be
425-700 and if found Fit
vda of s, 425-700

Fixcnd under FR=22(0).
snlary of

to the

acod oven

|
|

t
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gradae of m.sso~goo(crade_rll(2);<but if they rgach the stage

of fs. 550/~ from a laten date, they wil] then agatn e -assossod
“for promotion to “tho orade-111(2) from the daty on which their

POy 1s raisad tn B, 550/~ and promot ed from the date, 1f foynd Fit,

~Withaout any percenteqe Jimit. |

- 8) ' I5Ns who hold B.Sc. degroe or threg years diploma 1in Engineoring
‘ will belong to Group-TII and be placed in Grade.III(I), They will
be assessed for promotion to the next higher grade after completing:
. H the requisite length of service in that 9rade. Such-of the JSAg
/i may be given Functional designations,,i.e. Techmical'Assistants etc.
M\___/—‘M\" . e

9):ﬂ,~The‘Staff in GradeII(3), holding the qualifications of B.5c.,/ L
\ ‘ﬁ&;f‘B.Libé or three yoars diploma course as on 2/11/1981 will be assesseod |
)/' 4 i f -

] l:}

For promotion to thg grade of Rs,425-700 and™ 1f found Fit for -
] promotion, will be promoted to that grade and placed in Grade-I11(1),
They will have to complete the requisitg length of service proescribad
For Further 4ssessmant tg Grade-T11(2), '

K 10) The grada of Rs. 330560/~ (Grado-11(2) ) Fag been replacod by tha
:5 . Grado of f5.380-560. This change is effoctive from 21/10/19082 as
- 2lroady notifiod in this office lotter of sven numbor datod 310t '
R Docombor, 10n7, Tho employess whaso assessment Pell duo bofora
g 21/10/19082 and Wero promotod to the grade of Rsa330~-560, will now Se
glven the scals of fis, 380-560 wee.f, 21/10/1982, Similarly, tho
orders contained {n para 2 of our letter dated 31/12/4982 will not
apply to casas where essessment fell due beforg 21/10/1982,

The Scientists—B/6-1 ang C/C~1 as on 2/11/1981 wheg hold B, S, or
throo years diploma in thgineering or B.Llip. Science willl bo placed
in Group-TI1 and assessed Ffor promotion grade by grade in that
Croup only. -

NE

~

12) All employees in Group-T,I1 apd III for whom 85sessment has baen

, introduced for the first time and who have completed the requisite
1R B length af serviceo or moro as on 1/2/1981 shall be pssessed ,
sk For promotion to the.next higher grade w,e,r, 1/2/1901 and promot ed,
'.% . LF Found fit, from that date subject to percentage limits,

I has béaen noticed that in a partkcular Institute the employees
who had completad more than the requisite length op sService wers
promoted on the basis of number of chances notinnally completed by
them prior to 1-2-1981 which has resulted in exoeeding the percentags
limits prescrived fop promotion in a particyular orade. It is
clarified that al) such employees whose Assessment fell dus on
Y 1/2/1981, will be assessed and if found Fit for pramotion, thay
ﬁ3. - will be promoted from that date subjoct tg prescribed percentage
: limits, Theg purcentage limits cannot be Bnchanced on account of
A their he 3 completed mors than the requisite length of service
OF on thi number of chances notionally completed by;thgm.
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| { # 13) The amployoves who acquire qualificatinns pr eacribad for
| the next higher group after 2/11/1961 will not be eligible

Far assnassment under the Ffaster t{rack promotion rule.

s . ’ YOWRS FAITHFULLY,
i /<~ o N o-C.e (.Cj(:
; (C. L MALHOTRA)
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COUHCIL Qr 5(31!)4'1'1?\(2 AND INDUSTRIAL RESRARGH

@l
RAFT MARG,
w Rvd-110 ot
17/66/94~PPS New Dbl 110001, the 24.5.1996 6}0
it
PROM

anmWWMyuAmM
© Councll of Baentifle cnd Induntrial Recogech

- PLe J| W.U

The Direckors/Heads of ail
Natianal Labs./Instts.

Sub: Assessment of Scientists A/AL in Graoup III & V(A).

Sir,

1 am directed to state that it has been decided by
the competent authority to allow continustion of the
henefit af special assessment on reaching the stage of
R5.2200\~ in the scale of Rs.2000-3500, as notified vide
CSIR circulars dated 7-11-1990 and 7~-12-1990 upto
'3$1.8.1994. The henefit in terms of circulars referred to
above will cease with effect from 1.9.1994.

“The above modification may kindly be brought to
the notice af all concerned in your. Labh./Instt. for
information, guidance and necessary action.

Yours faithfully,

Cbb Coee

(B.5. Gaira)
Deputy Gecretary.

SPA to Joint Secretary (Admn.), CSIR,

Financial Adviser, CSIR.

SPA to 0SD, CSIR

Sr. Dy. FA (F), CSIR.

DS COY, CSIR.

Legal Adviser, CSIR.

Shri M. Bapuii, General Secretary, CSIR-SWA, C/o
RRL, Bhubaneswar.

8. Shri N Suresh Prasad, General Secretary,
Federation of EWUA, C/o CFTRI, q%§gaqé
' = | 3 - RHAY
e © e, ~
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ANNEXURE— 4 3

REGIONAL RESEARCH LABQRATQRY ., JORHAT 78% 006

No.RLJ-9(2)Estt /94 Dated 05,70, 24

QFFICE MEMORANDUM

........... . Tech Assi ITT (1) i3
informed that his assessment interview faor promotion Lo newxt
higher arade has been scheduled to be held on 2%th Qctober
1994 at 9.00 AM in the Conference Room of this Labora
is. therefore, reagunested to appear before the As
Committee for interview on the date,
above.

He
sirent

S¢
time and veniuse menbioned

(s N

To,

1 i - n ) : é;
shri JATz1 Qostuan o

-----------------

‘ e 3
Tech Asst IIT (1), E;yd B
RRL, Jorhat. ; \ . -
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g REGIONAL RESEARCH LABORATORY: JORHAT:ASSAM
- (Council of Scientilic & Industrial Research)

NaRV3262)YEs/07
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OFFICE MEMORANDUM

In partial modification of O.M. No.RLJ-1(24)-L#t/90 dated 24.07.91 and in accordance
with CSIR cireular No. ]7(65)/83-(2'1’1'5(1’l’S)/lV dated 26.02.83, The Acting Dircetor, Regional
Rescarch Laboratory, Jorhat has been pleased to approve that the elfective date of placement of
following incubents who were carlier promoted to Grade HH(T) Rs.425-700 (PR) from the dates
mention against their names be placed in the Grade 111(1) with effect from 1.2.81 instead of 2.11.81
with DNI 1.2.82.

All other terms & conditions as laid down in their respective appointment on
promotion to the TH( 1) (Rs.425-700 (PR)) as notified carticr will remain unaltered.

Name and, Elfective Pay Pay Datc of Pay after
Designation. date of alter (obe  Next increment,
Placement place  fixed inere-
ment ment.
1Shri Nitim K, Neog 01.02.81 425 425 01.02.82 440
Gr. Hih ' 01.02.83 455
01.02.84 470
01.02.85 485
Revision 01.01.86 1480
01.02.86 1520
01.02.87 . 1560
01.02.838 1600
01.02.89 1640
01.02.90 1680
2. Mrs, LM, Hazarika  01.02.51 425 425 01.02.82 440
Gr. I 01.02.83 455
01.02.84 470
01.02.85 485
Revision 01.01.86 1480
01.02.86 1520
01.02.87 1560
01.02.88 1600
01.02.89 1640
01.02.90 1630.
3. Shri Ajit Baruah 01.02.81 425 425 010282 440
Gr. HI(1) ' 01.02.83 455
01.02.84 470
01.02.85 485
Revision 01.01.86 1480
01.02.86 1520
01.02.87 1560
otfeSlenl 01.02.85 1600
O e 01.02.89 1640
28.@-2 001 01.02.90 1680.
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L Shi K.CL Deord 01.02.81
‘ e, 111
AN\ )
SRRt
oA '
5 :
5. Shri O.P. Sahu 01.02.81

Gr. (1)

6. Shri T.K. Bhatta, » 01.02.81
Gr. 111(1)
7. Shri R, Bura Gohain : 01.02.81

Gr. H1(1)

8. Shri N.N. Dutta 01.02.81
Gr. KD

oo Sl

Ok B oare,
22,87 [SV

S

42!

s

5

425

4

25

425

425

’

425 01.02.82
01.02.83
01.02.84

0

1.02.85

Revision 01.01.86

0

1.02.86

01.02.87
01.02.88
01.02.89
01.02.90

425 01.02.82
01.02.43

01.02.84

01.02.45

Revision 01.01.86
01.02.86

(
(

(

425 0

)
)
)
)

01.02.87

02.88
02.89
02.90

1.02.82

01.02.83
01.02.84
01.02.85
Revision 01.01.86
01.02.86
01.02.87
01.02.88
01.02.89
01.02.90

425

Revision

425

Revision

01.02.82
01.02.83
01.02.84
01.02.85
01.01.86
01.02.86
01.02.87
01.02.88
01.02.89
01.02.90

01.02.82
01.02.83
01.02.84
01.02.85
01.01.86
01.02.86
01.02.87
01.02.88
01.02.89

0‘.'0;1‘(1_0 .

4440
455 2
470
485
1480
1520
1560
1600
1640
1680,

440
455
470
485
1480
1520
1560
1600
1640
1680.

440
455
470
485
1480
1520
1560
1600
1640
1680.

440

470

485

1480
1520
1560
1600
1640

l&ro

577 b
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\A.Sln'i(}nbm(.‘h.Hom 01.02.8] 425 425 01.02.82 440 (7
Tl TG 01.02.83 155
B 01.02.84 470
01.02.85 485
Revision 01.01.86 (180
01.02.86 1520
01.02.87 1560
(01.02.88 GO0
01.02.89 1640
01.02.90 1680
1. Shri M. Borkotoky 1L.0981 425 425 0r.09.82 440
Gr. 111(1) ' 01.09.83 455
O 01.09.84 470
01.09.85 485
Revision 01.01.86 1480
01.09.86 1520
01.09.87 1560
01.09.88 1600
01.09.89 1640

01.09.90 F680).

(B.D. Podder)
Administrative Officer

To
I All Concerened
2. Accounts Scelion
- 3. Bill Scetion
4. P.Fof concerened person
5.5.0.R)
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Pooervice Particutars of Sei Ajit Chandrs B:mmh

,cncc - {U'ase No, 278

P
/cm Sir,

7 Rosponderd no. 5

,5‘4/&

{F -

/1th re!ercm\ to the subject cited above. furnished below are my service particulars

as esired by you.
L\ ern

1. Joinegd RRL. Jorhat as Tuniot L ql:,;_;i:al(‘))'}
Assistant
2. Promoted to Senior Laborator
¢ Assistant, vide UM No. R LI-1024)-Eat/o0,
dated 02.07.82
3. Promoted to0 JT 3\ \ n
10(2) Estt/84 dated 30.(

¢ OM No RLI-™
04,1984

Interview for S.T.A [Gr 1 (_f]___
(a) 1985-86

(b) 1986-37

(c)lo8788 T

Augast 1977

0107 (08T

FhPCekT
CLinted 02,

came out unsuccessful

Date/Remmarks

03.1985”' T " N
11981, vide OM No. RLJ-9(2)-Esw/91, |
dt. 0() 9] '

Nexf01.02,1981, vide OM No. RLI-1 (24)-Est/90
dt 07199

Jr—

- Not called o sit for intervic w, St Prafulla Bora
_tapplicant) appeared in the same interview.,
A\pprdn.d for assessment pramotion interview but

e

(d) 1988-89

prm v e et e

5. $Review'or S.T.A. assessment i
promonon mnraew for period 1983.86
(JTA wef 1981-5TA 1986 is due for
assessment interview) vide OM No. RLJ -
9(2) -Estt/94 dt. 05.10.1994 |
[ NB: T was called to sit for this interview
 with 1985-86 group] L
6. Interview (or T, O Gr L (3)

|

7. Interview for T.O). Gr. 111 (4

e e e s o i o e

|
T2 RSt 94 de 0201

vide €

Promoted wSTA \ycl ()1 12,89 vide OM No. RLJ- ]
L0 24)-E 2s11/90 dt .91

Hmmolc‘d 0 STA wef ()” 1 86 vide OM No. RLJ-

) 94 anﬂlaﬁtb~\vef01.02.86

MENo RLISI3 (262 v Estt dt 17.12.97

——

' Prometad 10 7.0, Gr 11103
| RTJ ]O(jj)_r;m/v;\ di. 05

_l\’ ‘J'Q‘RUZ")‘B_E& Eﬂ SA di

) wef 02,1191 vide Om No.
071995 and lastly wef
vide OM Noo RLIS T3 (262)7Estt dt.

I')I .)'1 ()[
17,1297

Promewd o 1.0 Gr 11(4) L\Lf(u 02.94. vide OM
11.2000.
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SERVICE PARTICU iAP‘ " e
FRHRI GC By Arw;z NQTR Qa&\)m&uﬁf

L Joined as JLA on 99,4
pay Rs.340 in the scEle pay Of Rs 260- 4%() vt
EXA03)Es0/79 dtd. 7. 1081980,

2. Promated as (SLA} (rade TI(3) in the scale R';SSM
1.2.1981 vide O.M.No.BLJ- LQHESt/62 issued did.2,7,1983 -

3. Promoted as JTA GIASIII(I} in the seale of RMZ’?»’?G{)?
1.2.1985 vide O.M.No. ﬁn.moa)}r S35 issned on 15,7, 1933:("" d
aster (ract) i

4. Modification ;L
The benefit of CSIR ct&ﬁ"ular No 17(65)/83-C1 L(PPS)/IV ,
d1d.26.2.1983 was uwa ded retrospectively (0 me and by
GrlK(H) wef. 2101981 vide OM No.RLI-9(2)Estt/o}’ dte,
14,1991 (This circutxrmas implemented under the 'limiflis“
nara 9 of the CSIR cirddar s T was in Grade 1i(3) bx&m;ﬂ
640) w.ef. 1.2.1981 havipa B.Sc. quahﬁmt:on.

S0 Promoted to (;rIII() wef 2111986 vide OM}};?"?- P

hesee.
AR SEn TR s
SN

10(2)Estt/98 ded.02.11.1894 o
6. Promotcd to {J«'(vl‘l'l(“: wef 2111991 vide OM Ny i)
10(24)Est¢/95 cied.05.074995 e

7. Partial modification % ' ,
Tire elfecting date of gromotion to Gr, LI{1) was mmﬁj"
2ULI98L to 124981 vide OM  NoRLIAHK

Gtd.05.11.1997. In condbquent of this OM fhe effecting. d

premotion to Gr.1{(2) ghd Gr.JiI(3) were modified from 2
and 2.11.1991 to 1.2.1985 and 1.2.1990 respectively. -
8. In the GrIN(3) @asic.a gmy Rs.2000-3500) my basic {ms Free
Rs.2240 w.ef. 1,2.1994% Subsequently 1 was cligible fi)r Siretie
promotion to the next E{Egher grade J1(4) vide CSIR eirmla}ﬁ
17/66/94-PFS dnd.24, 5.1?’96 Hence U was promoted o (*;r 3
w.ef, 1.2.1994  vide x}’OM No. RI.J- I.OG(RE-C)-/??@&A ‘
27.11.2000,
¢
1
3
i
| ‘
%‘3 :;‘.
;f% i
b
¥ X
3 kS
¥
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SERVICE PART f"wmw
OF SARIK.C. DEURL CAS

3o Joined as JE,A on 16.9 1 B0 with ten ndvmlce mcmmcnt ‘ﬁt"n b

ke Trvenelsd o (G0 4) Clinda TH3 in tho eeela Ri WM)

i s@@mo.ﬁjituﬂll i i utﬂ;@mﬁﬁ;”

faster tract)
4. T\?Gdtf"cmmﬂ

352

1 vide ()M N().RLJ %M)Psttlﬂ.-f
14,1991 (This circular fvas implemented wader the p)’ﬁﬁm y
para 9 of the CSIR ciecglar as T was in Grade T(3) bﬂk Py
640) w.e.f. 1.2.1981 havihg B.Sc. quslification.

5, Promoted to Grﬁ‘(ﬂ% w.ef, 2111986 vide mm

 IO(T)Esti/94 &id.D2.11.15%4

6, Prometed to Grlil(® wel 2111991 vide OM
I624EsHSS ded 08075993

o

(xr.ﬂi(l) wqc.f. 2.1 l.i,‘

7. Partial modification
The effecting date of |
2111981 to L2181 vide OM No, RLJ/iZ’#( {
dsd.05,11.1997, Tn congpguent of this OM the effecting
promulive to Graxi(2) tul CrJI(3) were modified rmmi
gad 2,11, 1‘3‘91 to 1.2. 192,?6 and 1.2,1991 resp@ctwel} '

,
3
!
¢
i

n.e,f 1.2.1994 wdemw No. RLH%(REC}M« A
27.11.2000, i

et

o2
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SERVICE PARTICULARS ]

OF SIRENK NEOKG CASE m} 278 Q%p%&m%m Q4 4(‘

1. Jofued as JLA on 1.4, 1‘386 with ten advance ipcrenment nt u 'bﬂ:ﬁc
pay Re340 iy the scale: ipm of Rv. 26430 \xde O.M.Nmﬂu-
I(44Z)EstU80. (it 2.5.1980 '

* Estt/80 dntedd 18,03.1980).4
Promoted as (SLA) (”mse JI{3} in the scale Rs. ?80~64ﬂ_,
L2 A8 vide . M.NO.RL}!(W)[ s{1/62 issued d1d.2,7.1982

3. Promoted as JVA Gr.lﬁ(l) in the scale of Re.d25.700 'm.

1.2.1985 vide 0.31.No. Rlng LO(2)Estt/8S tssued on 5.7, WSS (n
faster tract) i

4. Madification ”' ;
e benehit of CSIR mudm Ne. 17{65)/83-CTE(PPS Y of pa

A41d.20.2,1983 wac éamw'léd retrospectively (0 me and ¥oved o

GrlIH1) woel 2,11, 1981‘»1{50 UM No.RLa-9()Estr/91 dt

14,1931 (This m ﬂm w‘das implemented under the prm"iﬂii)

para 9 of Lh{‘ CBLE civouiae a5 1 was in Grade 1103} basc pﬁ‘{&

G4 woef 1 ‘J‘s* having B.Sz, quadification ST

Promeeted @0 GrliKDCwel, LILISEE  vide e;r.zwmﬁ;ﬁi;;#:

WS04 (id 02,1 4.1 :

& Proweted 1o Grifi(3 ) W el 2011991 vide OM
AZOFstYS did.05.67.1995

S

1

l%"r

Ed

A

7. Partisl madifiesiion
The effecting date of pmmt;m to GeTI(1} was mndiﬂéﬂ ;
ZILI9SE o 121981 vide OM  No.RLVI3(262)/Rebd
G D5 111997, In copsegrient of this OM the effzcting at '
promotion to Gr (2 asl] Gr.HI(3) were nsodified from 2 ﬂ 1986
ad 2013991 1o 12,14 %ﬁnd 23991 respectively.

8. 1o the GodM3) Basic pm R, 2000-3500) wryv basic hag' Nm"
Hs. 2240 w.e.ll 12,1994, Banbsequently | was eligible ft}x',_ y
promotion (o the next in%(wr grade 11(4) vide csm urwi&rfﬁl
F706:94-PPS did,24.5.1 Hence | was promoted 10 (vhﬂ.“-“l};'
Wl 123994 vide OM Ne. RLJ- HKr(RFC 19954 - da
27.11.2000,

FENI IR

oo
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*‘t Service particulur of Jogamuyn Hazarika, m}a‘)g ‘ ‘\m"h N,

2 Fvent :
N ),/ on I)ﬂ“‘- f
ey e ; ,ﬂ;l_)“/-u Joined RRL, Jorhat a8 JILA w.ef 31,79
*/ { Vide memo No. RLI-13(400)-Estt/79 did. 18.1.79.
' 2) Promoted w0 Gr it (2) W 11 g
Vide seima N, YD Loy ting o dted DR
J) Promoted 1 Civ 1] (1) (1) 1}2,87
Vide memo No. 10 (24)-Estv90 (NRAS) ditd 54910 (i) 2.11 .81 placed
to 1,2.81

In partial modification
of O.MNo.RLJ-1(24)-
Estt/90 dtd. 24.7.91

(ii1) 1.2.81 vide memo
No. RLJ-13(262)/

Estt 197 dtd. 5.11.97
4) Promoted to Gr HI(2)

Vide memo No. RLI-TO(2) Estt/94 dtd 2.11 94 2.11,86
Vide O.M. No. RLJ-13 : Lastly w.e.f1.2.86
- (262)/Estt dtd 17.12.97 '
$) Promoted to Gr 1I(3) w.ef 1.2.91
Vide Q.M. No, RLJ-13(262)/Estt dtd. 17.12.97
6) Promoted to Gr I11(4) w.ef1.2.94

Vide memo No. R LI-106(REC)Y99-SA dtd 2711 2000

N. B. Leave particulars submitted along with earljer papers.
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S’tb?:}Service Particulars of T.K. Bhattacharyya
¥ (Respondent no. 10) //

g
t

Appointed as J.L.A and joined on 28.10.1977 on pay scale of Rs. 260.00 - -
Rs.480.00 with ten advance increments at Rs. 340.00 as basic .

Promoted to S.L.A. Gr.-Il (3) w.e.f. 01.02.1981 at the pay scale of Rs. 380.00
- Rs.640.00 vide O.M. dt. 01.03.1982, 02.07.1982 and 30.08.1982 ( As per

Velluri/ Varadarajen Committee Report).

Promoted to J TA. Gr-lll(1) in the'pay scale of Rs. 425.00 - 700.00 w.e f
01.02.1982 vide O.M. dt. 30.04.1984 and finally w.e.f 01.02.1981 vide
0.M.nos.14.07.1991, 05.11.1997 and 17.12.1997( As per CSIR circular).

Promoted to S.T.A. Gr.-Ill(2) in the pay scale of Rs. 1640.00 - Rs. 2900.00
w.e.f.01.02.1987 vide O.M. dl. 26.09.1987 under NRAS and finally w.e.f.
01.02.1986 vide O.M. dt. 17.12.1997( In accordance with CSIR circular).

Promoted to T.0.(A) Gr.-lI(3) in the pay scale of Rs.2000.00 -
Rs. 3500.00 w.e.f. 02.11.1991 vide O.M. dt, 05.07.1995(MANAS) and finally
w.e.f. 01.02.1991 vide O.M. no. 17.12.1997( In accordance with CSIR

cireudar).

Promoted to T.O. (B) Gr.- Ili(4) in the pay scale of Rs. 2200.00 - Rs.4000.00
(Pre-revised) w.e.f. 01.02.1994 vide O.M. dt. 27.11.2000.

'71734/, Kiebsfdy Q/L\(:{L?C\L—QL(WV VN

Signature of the applicant™ [ ¢, 2002~

( Respondent No. - 10)



